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3MEA/ORDER

PER B.R. BASKARAN (AM)

The assessee has filed this appeal challenging the order dated
24.1.2013 passed by Director of Income Tax (Exemptions) rejecting the
application filed by the assessee seeking registration under section 12A of
the Act.

2. This appeal was posted for hearing on several occasions and last

opportunity was given to the assessee by sending notice by registered post
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on 18.9.2014. However, none appeared on behalf of the assessee and
hence, we proceed to dispose of the appeal ex-parte without the presence

of assessee.

3. We heard the Id.DR and perused the record. We notice that the
assessee filed an application before the Director of Income Tax
(Exemptions) for seeking registration u/s 12A of the Act on 11.7.2012. The
Id. DIT(E) noticed that the object of the assessee-trust was religious in
nature. Further, he noticed that the assessee has not carried out any
activity in accordance with the object. Hence, Id.DIT(E) took the view that
the genuineness of the activities carried on by the assessee could not be

verified and accordingly rejected the application filed by the assessee.

4. We notice that the assessee has not filed any material before us to
show that it did carry on any activity in furtherance of its object. Under
these set of facts, we are of the view that there is no infirmity in the
decision reached by the DIT(E) in rejecting the application.

5. In the result, the appeal filed by the assessee is dismissed.
Pronounced accordingly on 28" Oct, 2015.
HIYOT Gl w7 H feeATeh: 28™ Oct, 2015. FHr Hr a1 |

Sd sd
(HSTT TTET/SANIAY GARG) ( &1.31R.s1%F=T / B.R. BASKARAN)
e @ead / JUDICIAL MEMBER  or@r 6 / ACCOUNTANT
MEMBER

Ha$ Mumbai: 28" Oct, 2015.
g.fa.&/ SRL, Sr. PS
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